BEFORE
HON’BLE MR. JUSTICE S.R. SEN
CRP No. 11 0of 2014

28.05.2014

Heard Mr. K Khan, the learned counsel for the petitioner who
submits that while passing the impugned order dated 27.05.14 in Misc.
Case No. 5(H) 2014 and Misc. Case No. 6(H) 2014, without considering the
actual facts and simply on the basis of the Report of the Bailiff passed the
impugned order to handover the possession to the respondent.

[ have perused the impugned order.

Issue notice.

Notice is made returnable within 2(two) weeks.

In the meantime, the operation of the impugned order dated
27.05.14 in both the Misc. Cases No. 5(H) 2014 and No. 6(H) 2014 shall
remain stayed till the next returnable date.

The petitioner’s counsel is directed to take necessary steps to
serve notice upon the respondent.

Registry is further directed to furnish a copy of this order to

the learned counsel for the petitioner in the course of the day.

JUDGE

V Lyndem



BEFORE
HON’BLE MR. JUSTICE S.R. SEN
CRP No. 6 0f 2014

28.05.2014

Heard Mr. K Paul, the learned counsel for the petitioner as well
as Mrs T Yangi, the learned counsel for the respondent who submits that
she needs 1(one) week’s time.

Court Master informed that Lower Court case record has been
received.

List this matter after 1(one) week for hearing.

JUDGE

V Lyndem



